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S.O'. No.
(23C) of section 10 of the Income-tax Act,1961(43 of 1961), the Central Government

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF DIRECT TAXES

NEW DELHL THE Bl « 1999

NOTIFICATION
(INCOME TAX)

In exercise of the powers conferred by the sub-clause (v) of clause

hereby notifies the “Gurudwara Bara Sikh Sangat, Calcutta” for the purpose of the said

sub-clause for the assessment years 1997-98 to 19992000 subject to the follc)wmg

condmcms namely:-

(i)

(ii)

©

the assessee will apply its income, or accumulate for app!icaﬁon, wholly
and exclusively to the objects for which it is established;

the assessee will not invest or deposit its funds (other than voluntary

contributions received and maintained in the form of jewellery, fumiture
otc.) for any pericd during the previous years relevant to the asscesment

* years maentioned above other wise than in any one or more of the torms or
- modes specified in snb-section (5) of Section 11;

this notification will not apply in relation tc any income being profity and
gains of business, unless the business is incidental to the attainment of the
objectives of the assessee and separate hooks of accounts are maintained
in respect of such business.
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(SAMAR BHADRA)
UNDER SECRETARY TO THE GOVERNMENT OF INDIA

NOTIFICATION NO. ( { Q;TL‘ : (F.NO. 197/74/ 98- ITA-L )
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The Manager,

Government of India Press,
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